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New Delhi, the 30th March, 2012

NOTIFICATION

No. D. 11/451(16)/4/2012(E).—In exercise of the
powers conferred by Secton 3 of the United Nations
(Privileges and Immunities) Act, 1947 (46 of 1947), the
Central Government hereby makes the following further
modifications in the notification of the Government of
India in the Ministry of External Affairs No. UL/222(66)/71,

_ dated the 28th October, 1972 published in the Gazette of-

India, Extraordinary, Part 111, Section 2 of the same date,
namely :—

In the said notificaton,—

() in the opening paragraph, for the words
beginning with “except that” and ending with
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(i)

“by the Institute”, the following shall be sub-
stituted, namely :—

“except that the exemptions under Section
18(b), (d), (e) and (g) and Section 19 shall

apply to the non-Indian officials of the said

Institute subject to the provisions contained
in paragraph 2A of the Modifications™;

under the héading “Modifications”, after para-
graph 2, the following paragraph shall be
inserted, namely :—

“2A. Section 18(b) of Article V of the Schedule
to the Act shall be applicable in respect of
Indian Staff Members who are recruited on the
basis of open competition by the Institute on
International basis.”; ‘

RUCHIRA KAMBOJ, Jt. Secy.

Note.—The principal notificaton was published in the
Gazette of India, Extraordinary vide No. UI/222(66)/
71, dated the 28th October, 1972 and subsequently
amended vide No. Ul1/222(66)/71, dated the
30th June, 1973.
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